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tfHousiNG SOCIETIES IN DELHI 
1153. SHRI RAM SAHAI : Will the 

Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING AND 
URBAN DEVELOPMENT be pleased to 
state: 

(a) the number of the Housing Societies in 
Delhi which have deposited the necessary 
price of land but have not been allotted any 
land so far; the amounts deposited by them 
and the dates when these amounts were depo-
sited by them ; and 

(b) whether the societies are informed about 
the location of the land proposed to b; allotted 
to th^m before de-posting the price or they are 
informed about it after th;y have deposited the 
pric^?] 

t[THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 

PL\NNING AND WORKS, HOUSING AND 
URBAN DEVELOPMENT (SHRI B. S. 
MURTHY) : (a) and (b) The required 
information is being collectrd and will be laid 
on the Table of the Sabha. ] 

t[   ]   English translation. 

12 NOON 

STATEMENT Re. SHORT NOTICE 
QUESTION NO. 3 ANSWERED ON THE  

3RD SEPTEMBER,  1966 

PROMOTION   OF   CERTAIN     ASSISTANT 
EXECUTIVE ENGINEERS AS EXECUTIVEE 

NGINEERS IN C.P.W.D. 

THE MINISTER OF STATF IN THE 
MINISTRY OF HEAL1H AND FAMILY 
PLANNING AND WORKS, HOUSING \ND 
URBAN DEVELOPMENT (SHRI B. S. 
MURTHY) : Madam Deputy Chairman, I beg 
to lay on the Table a statement regarding the 
promotion of certain Assistant Executive En-
gineers as Executive Engineers in the Centra! 
Public Works Department with reference to an 
assurance given in the course of answers to 
Short Notice Question No. 3 on September 3, 
1966. [Placed in Library. See No. LT-I936/ 
69]. 

CALLING     ATTENTION     TO     A 
MATTER     OF    URGENT     PUBLIC 

IMPORTANCE 

REPOKTED DEATH of 12 GANGMEN AS A 
RESULT OF BEING KNOCKEDOWN BY A GOODS 
TRAIN ON HUSSAINSAGAR BRIDGE ON AUGUST 

10, 1969 

SHRI J. P. YADAV (Bihar) : Madam 
Deputy Chairman, I beg to call the attention of 
the Minister of Railways to the reported death 
of twelve gangmen and serious injuries to two 
others when a goods train running from 
Secunderabad to Hyderabad knocked them 
down on the Hussainsagar bridge near the 
James Street suburban station on the morning 
of August 10, 1969. 

THE MINISTER STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
PARTMAL GHOSH) : Madam Deputy 
Charirman, on 10-8-1969 while 26 casual 
gangmen were crossing the railway bridge 
between James Street and Hussain Sagar 
junction stations on the Secunderabad-
Hyderabad junction section of Section of 
Secunderabad Division of the South Central 
Railway, a goods train No. Z 30 Up which had 
left Secunderabad station at about 05.20 hours, 
hauled by a WG locomotive No. 8017 working 
tender-foremost, knocked down 14 gangmen; 
as a result of which, 11 of them died on 
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[Shri Parimal Ghosh] 
the spot and 3 were seriously injured-The 3 
seriously injured gangmen were removed to 
Mahatma Gandhi hospital, but one of them died 
on the way bringing the total number of aeaths 
to 12. The othar two injured gangmen were 
admitted in  the   Mahatma  Gandhi  hospital. 

6<-gratia payment at the rate of Rs. 500/- 
each to the next of kin of the gangmen who died 
has been arranged. Rupees 300/- each has been 
paid to the two gangmeu  who  are  lying in  
hospital. 

A special train was run with the dead bodies 
and the relatives of these gangmen   from 
Hyderabad to Marpallii. 

fm.njdiately on recsipt of information 
regarding this accident the Chief Operating 
Supjrintcndmt, the Chief Mechanical Engineer 
the Transportation Superintendent (Sifety) and 
the Divisional Medical Officer rushed to the site 
of the accident   by   road. 

An inquiry by Senior Scale Officer has been 
ordered. 

 

 
SHRI PARIMAL GHOSH : Madam the first 

question which the hon. Member has asked is 
whether the engine of the goods train was in 
the rear, [t was not in the rear but it was 
working on the tender-foremost basis. This is 
nothing unusual. There are certain short 
sections where this kind of practice is 
available: and as per general rules this is 
permitted. But when this kind of thing is 
permitted, they co under strict speed restriction. 
Normally the speed rertriction. is within about   
25   km. 

The other point which the hon. Member 
tasked was whether there was any other 
/road near that bridge or not.   Tnere is a 
road running almost parallel to the railway 
track.  But these gangmen normally work 
on the railway track.... 

SHRI PARIMAL GHOSH : bkrav.Uy we do 
not keep any road on the bridge because ir is 
specifically meant for 'he railway and is not 
meant to be a public shoroughfare. Thil ques 
ion does net ari ;e. But there is a road running 
parallel an'! people will have to lake mat; if 
ihey want to go, there is a road available also. 

The second point was whefner these 
gangmen were on duty or not. They were nol 
on duty because they took leave and were 
coming back to join duty. 

The third question put was whether under 
these circumstances the Railway Ministry will 
consider giving some compensation  to   their   
families. 

SHRI AKBAR   ALI   KHAN  (Andhra 
| Pradesh)   1    One more   question.    Was 
any guard or anybody in she fron' side 
I .so that he could nave seen and warned 
1 the gangmen? 
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SHRI   PARIMAL   GHOSH    i   The 
engine was working on. tender-fcremost basis. 
In tne rear normally tnere is a guard van, and 
the guard is to be]in the guard van, and it 
would not have been possible for him to see 
tne persons wno were in front of the engine. 

The third point is about compensation. As 
per the general rule, wnen the persons are not 
on duty, they are not entitled to compensation. 
But tais case we are not treating purely on 
technical grounds. As the hon. Mamoer has 
mentioned certainly we will see mat some sort 
of compensation, wnatever it is possible is 
given to tne nex: of kin of these people and also 
we will see tnat their next of kin are also 
provided whh jobs in the railways. 

SHRI PARIMAL GHOSH i Madam, it is 
our constant endeavour to see that this kind of 

accident is avoided as far as possible. The 
second point is aoout the engine. When the 
engine is working on the tender-foremost 
basis, normally tne.e is no head-light at the 
back. It is a fact.  But only it has got Duffer 
ber.m 

lights, which are not very sufficient for the 
people to see. That is also a fact. But as I have 
men'ioned. it is also provided in the general 
rules that there should be speed restriction 
because these are operated for very short 
distances. From Secunderabad to Hyderabad it 
is only about six miles. This was necessary ' 
because from Hyderabad the train was going 
elsewnere wnere the engine will be in the 
leading position. 

The hon. Member has mentioned some other 
points. The matfer is still under enquiry, the 
investrga'ion is tnere, and if anyih.ng comes 
out definitely that will oe taken into 
consiedration. 
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THE DEPUTY CHAIRMAN i Now you 
must be very brief. You cannot go on like this.    
You ask a question. 

SHRI REWATI KANT SINHA    : I 
am  always  brief. Madam. 

THE DEPUTY CHAIRMAN 1 Please put 
the question. 

THE DEPUTY CHMRM^N : Please put 
your question.  
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SHRI PARIMAL GHOSH i Madam, tbe 

bon'bJe Member has read out some-tning 
from the paper. That is a part of the 
descriptive portion of 'he statement which I 
have already read myself. 

The second part of the question is whether 
the workmen involved, who died, were on 
duty or were not on duty. As I have alreeady 
mentioned in my statement, they took leave 
for two days. They were on their way to join 
duty. So they were not on duty. But the main 
point here is whether they will be entitled for 
some compensation or not. As I nave already 
made that point very clear, I am not going to 
look at that thing from tne techncial aspect. 
The fact remains that this unfortunate 
incident has happened, and even if the law 
does not permit compensation for technical 
reasons I have already stated that I will make 
it possible so that compensation is paid to the 
workmen. Besides that, I have further stated 
that even we will go to the extent .... 

SHRI AKBAR ALI KHAN i On the same 
basis as if they were on duty. 

SHRI PARIMAL GHOSH i There is no 
question of basis. Tbe question is whether we 
are going to pay them compensation or not. 
About the basis, tha' matter will be looked 
into. 

As to the other point that there is no search 
light in the back of the engine, I did not say 
there is no light. There is buffer light but that 
is not sufficient for tne people to see if the 
visibility is not very clear. 

Regarding whistle, immediately the goods 
train stopped at the next station it was 
checked that the whistle was in order. Of 
course, in his statement the driver said that 
be gave the whistle. Of course, this will come 
out when the investigation is completed. 

SHRI DAHYABHAI V. PATEL (Gujarat) 
i Madam, usually when a railway line is laid 
across an overbridge there is passage enough 
for a single person or a file of persons to pass. 
May I know whetner there was any passage 
on the side of this bridge? Usually en both 
sides of tne railway line there is a, passage. Is 
there any passage on the side-of the 
overbridge so tnat if whistle was blown and if 
tney nad heard it, they could have rushed to 
the sides, crossed over, sat down or crouched 
in the passage •o that they were not over-run. 
Madam, 

SHRI   DAHYABHAI   V.   PATEL i 
Not only one is concerned. There was no 
attempt to whistle or to slow down the train. If 
the train had been slowed down, it would not 
have gone on like this crushing so many 
people. The answer of the Minister is not very 
clear and one would like to  know more about 
it. 

SHRI PARIMAL GHOSH i Madam 
normally there are single-track bridges and 
there is no passage provided. There is a refuge 
provided. This is a small bridge and there is 
narrow refuge on the two sides of the bridge. 

Regarding the hon'ble Member's point about 
speed, as I have already said the speed was 
within 25 kilometres. Therfore, my statement 
stands to reason because the engine was not 
foremost. Only the tender portion of the 
engine was in the front. There is another point. 
Out of the 26 people atleast 12 people could 
run away before the train could actually reach 
them. Obviously it means the train was not 
running at that speed. About the whistle, I 
never said that the driver whistled. I said that 
the whistle was found to be perfectly in order 
and tne driver has reported tnat ne whistled. 
The actual position will come out after the 
investigation is over. 

SHRI K. CHANDRASEKHARAN (Kerala) 
: This, Madam, is a warning that we must be 
more serious with regard to safety methods. So 
far as bridges are concerned, as has been 
already stated, it is usual to have some footpath 
or something. I would like to have an 
assurance from the hon. Minister whether with 
regard to bridges where the length exceeds 50 
metres or something more than that, sidings 
will be provided as far as possible so that 
accidents of this nature would not be repeated. 

SHRI PARIMAL GHOSH : Madam, there 
is provision for refuges in the bridges. In the 
case of this particular bridge also, we have 
refuges on two sides of the bridge. 

 

t is difficult to believe that if the whistle was 
blown so many people would have remained in 
the middle of the track and allowed themselves 
to be over-run by the train in this manner. 
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PROF.    SAIYID   NURUL   HASAN 
(Nominated) : Madam, I think that one of the 
point that has emerged is that it is necessary, 
as a safety measure, that the Railway rules 
should be modified so that if the engine is 
moving tender foremost then sufficient light 
is provided at night 
----- it can be a portable light which can 
be   adjusted   for the    time   beingso 
that lives can be saved, because such 
accidents have happened in many places. 
Would the Minister be pleased to assure the 
House that he would look into these rules 
and make such changes as are considered   
necessary? 

SHRI PARIMAL GHOSH : Madam' I will 
not only look into these rules, bul I will also 
see if lights can be provided in such 
contingencies. 

SHRI AKBAR ALI KHAN : In places 
where these bridges are in the middle of the 
cities, the danger is always there. So, will the 
hon. Minister see that when such bridges are 
in the thick of the population, some 
alternative footpath or something is provided 
so that these accidents may be avoided? 

SHRI  PARIMAL    GHOSH   : As I 
have already said in my statement, there is  
an alternative .... 

SHRI AKBAR ALI KHAN : No, no, 
I know the place. Room is there. But at some 
places there is some footpath or something 
close by. There is nothing like that there. 

SHRI PARIMAL GHOSH : Normally' the 
practice is that that kind of footpath should 
not be provided in a bridge like that because 
that bridge is not meant for a public 
thoroughfare. But even then, because it may 
so happen that there may be some people on 
the bridge, to protect them, we have 
provision for refuges in between the bridges. 
And that is already there. 

REFERENCE TO DISQUIET AMONG 
THE  DEPOSITORS OF   THE BANK OF 

BIHAR 

SHRI B. K. P. SINHA (Bihar): Madam, I 
would like to bring a matter to the notice of 
this House and to your attention and, through 
you, to the attention of the Minister 
concerned. I am glad that the Minister of 
State for Finance is sitting here. Under the 
instructions of the Reserve Bank of India, 
three months' moratorium has been declared 
by the Bank 

of  Bihar.      I   received  telephone  calls 
yesterday at about 10 in the   night   from 
some  of  the   employees    of the   bank 
saying that there was disquiet, panic and 
anger  among  the  depositors  and   those who   
have   transactions   with   the   bank and about 
50 cars were  standing around the building of 
the Bank of Bihar; and 50 cars in Patna is a 
big number.    So, I would like the Minister of 
Finance to make a statement so that people 
really get over that sense of panic and realise 
what is really going to happen, and tha their  
deposits  shall not  be  in  danger. 

REFERENCE     TO  DEMANDS     OF 
NON-GAZETTED EMPLOYEES FROM 

HARYANA AND PUNJAB WORKING ON   
DEPUTATLON   IN CHANDIGARH 

SHRI BHUPESH GUPTA (West Bengal)   :  
Madam Deputy Chairman, with your 
permission, I am inviting the attention of the 
Government to the fact that there  are   10,000  
non-gazetted  Government employees from 
Haryana and Punjab on deputation who are 
working now in the Union Territory of 
Chandigarh. They have got certain very great   
grievances. One of them is that they are not 
being given the Punjab scales of pay which the 
Government was committed to pay, when the 
State was bifurcated and the reorganisation 
took place.    Now, I was there myself.    There 
are other demands also.   And although they 
are working in the Union Territory, under the 
Central Government,   they   are   not   
demanding Central Government rates with 
regard to other demands. They are only 
demanding what the Government was 
committed to pay them, namely, the Punjab 
Government scales.     That is not being done. 
It seems that the Finance Minister earlier had 
refused to do it.    Now I think this should be 
considered.    There are other demands with 
regard to house   building and so on. These 
also should be gone into. One   of   the   
employees'   leaders,   Shri Shandu,   was   on  
an   indefinite   hunger strike. I do not know 
the position    today His condition when I saw 
him a few days ago was rather bad.    1 would 
like the Government to inform the House as to 
what steps they are going to take in this matter 
with a view to meeting the legitimate demand 
of the Government employees  from  Haryana  
and  Punjab  on deputation in Chandigarh.    I 
have also given   a Calling Attention Notice 
on this. 


